
THE INDUSTRIAL DIsPWES (MENDM,ENT) 
ACT, 1971 

[88h December, 1971 1 

An Act further to amend he Industrial Digpgt(?s Act, 1947. I 
BE ,it, enagted hy FarJiamen4 , the Twenty- second^ Year af the 

Republic ,ob h d i a  .as follows : - 

Short title Ir (J), :$hi5 .&ct may, bp, cal the Indllstrial Di~puies (Wendment) 
and AcA, 1~974. mence- 
ment. 4 

(2). It shall , c o r n  into,,forc s g h  date -as ,the Central qoverqment I 

may, by notification in the 0 Gazette, appoint. i 
! 

Amend- 2. In section 2 of the Ind rial Disputes Act, 1947 (hereinafter 14 of 1947. 
ment of 
dection 2. referred to as the principal 

(a) in sub-clause ause (a), for the words and figures .. 
'the Employees' State Corporation established under sec- 
tion 3 of the Employees' Insurance Act, 1948, or the "Indian 34 of 1-948. 
Airlines" and "Air-In rations established under section 3 
of the Air Corporatio , or', the words and figures 'the In- 27 of 1953. 

dustrial Finance Cor ndia established under sectioil 3 of 
r 

the Industrial Finance ration Act, 1948, or the Employees' 15 of 1948. 
State Insurance Corpo established under section 3 of the 

i Employees' State In 1948, or the "Indian Airlines" and 3 4  of 1948. 
"Air-India" Corpora ed under section 3 of the Air 
Corporations Act, 1 fe  Insurance Corporation of India 27 of 1953. 

i established under s Life Insurance Corporation Act, 31 of 1956. 

1956, or' shall be s 
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(b.) after clause (g), the ing clause shall be inserted, 
namely: - 

' ( g g )  "executive", in re1 ion to a trade union, meqns the 
body, by whatever name ca led, to which the management of 
the affairs of the trade unio is entrusted;'; 

( c )  after clause (It), the fol wing clause shall .be inserted, 
namely : - 1 

'(111) "office bearer", in lation to a tmde union, includes 
any member of the execut thereof, but does not include an 
auditor;'; 

(d) in clause (n), after sub lause (i), the following sub-clause 
'shall be inserted, namely: - 

<< ( ia)  any service >in, or connection with the wo~king of, 
any major port or dock;". 

3. After section 11 of the principal ct, fhe f~llowing section shall be Insertion 
of new inserted, namely: - section 
1 lA, 

"11A. Where an industrial relating to the discharge or Powers 
dismissal of a workman has be red to a Labour Court, Tribu- ~o~~~ 
nal or National Tribunal for a tion and, in the course of the !I'ribunals 
adjudication proceedings, the Court, p i b u n a l  or National r2ional 
Tribunal, as the case may be, d that the order of discharge Tribunals 
or dismissal was not justified, i its award, set adide the order &$$e 
of discharge or dismissal and instatement of the u,orkman ~ r i a t e  
om suah terms and conditions, if as it thinks .fit, or give such ~~~f~~ 

other relief to the woxkman imlu he ,award of, any lesser ,punish- discharge 
ment in lieu of discharge or as the cixcumstan~es of the %is:.$-of 
case may require : workmen. 

$rpvided that in any proceeding der this section the Labour 
Court, Tribunal or National Tribunal, 'the case may be, s.hal1' rely 
only on the materials on record and s not take any fresh evidince 
in relation to the matter.". 

4. In section 25FFF of the principal Act, Amend- 
ment of 
section 

(a) ill sub-section ( I ) ,  for the1 Explanation, the follow- 25FFF. 

ing E~.plo;nation shall be 

"Explanation.-An undertaking is closed do-,vn by 
reason merely of- 

(i) financial difficulties (inclu ing financial losses) ; or b 
(ii) accumulation of undispos of stocks; or + 
(iii) the expiry of thc periodkof the lease or licence 

granied to it; or 

(iv) in a case where the und rtaking is engaged in 
mining operations, exhaustion of t e minerals in the area in 
which such operations are carried C n: 

J 
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shall not be deemed to be clos down ~n account of unavoidable 
circumstances beyond the co 01 of the employer within the 
meaning of the proviso to thi 

( h )  after sub-section ( l ) ,  the x ollowing sub-sections shall be 
inserted, namely: - 1 

4 
"(1A) Notwithstanding adything contained in sub-section 

(I), where an undertaking endaged in mining operations is closed 
down by reason merely of ex$austion of the minerals in the area 
in which such operations arekarried on, no workman referred to 
in that sub-section shall be bntitled to any notice or cpmpensa- 
tion in accordance with the :provisions of section 25F, if- 

< 
(a)  the employer prbvides the workman with. xlternative 

employment with effectdfrorn the date of closure at the same 
remuneration as he wa" entitled to receive, and on the same ! 
terms and conditions oT service as were applicable to him, 
immediately before the' closure; 

i 
\ 

' (b) the service of $he workman has not been interrupted 
by such alternative e1-6~lo~rnent; and I 

P 

(c) the employer is, under the terms of such alternative 
employment or other$vise, legally liable to pay to the work- 
nian, in the event of p i s  retrenchment, compensatiun on the 
hasis that his service, has been continuous and has not been 
interrupted by such ilternative employment. , 

(1B) For thet purpajses of s.ub-sections ( I )  and (1A) , the ' 

ekprcssions "minerals" and "mining operations" shall have the 
mean'ngs respectively a ~ i g n e d  to them in clauses (a) and (d) of 
sectirn 3 of the Mines $and Minerals (Regulation and Develop- 
ment) Act, 1957.". . 67 of 1957 

1 

Amend- 5. I n  the Explanation to ,subeection (3) of section 33 of the principal 
merit section of 33. Act, for the words "an officer", [he words "a member of the executive or 

other office bearer" shall be s 

Amend- 
ment of 
section 36. 

6. In sub-section (1) of se n 36 of the principal Act, for the words 
"an officer", wherever they o the words "any member of the executive 
or other office bearer" shall 

Amend- 7. In the first Schedule t Act, item 18 shall be omitted, 
ment of 
First 
Schedule. 


